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JUDGEMENT ON 30/JAN/2024 
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MOST RESPECTFULLY SUBMITTED 
 

1. Respondent No.1 states that the hearing was 

completed on 30th January 2024 and the matter 

has been reserved for judgement. 

2. At the end of the hearing, Hon’ble Tribunal 

enquired to MPCB about the past history of 

the consents granted by the MPCB who 

were Respondent No.2 in this matter. MPCB 

has already submitted some records available 

with them by way of Affidavit. 

3. Respondent No.1 is submitting the consent data 

available with the respondent about the past 

consents issued by the ‘Maharashtra Pollution 

Control Board’. 

4. Respondent states that as per the general 

practice, once the next renewed consent is 

received the earlier documents prior to three 

years, are not maintained by the industry. The 

Water / Air Act also doesn’t prescribe the period 

for which the old record has to be kept. 

5. Respondent No.1 hereby submits the copies of 

the  consents available with them. The sugar 

industry generally operates only from October to 

March (crushing season). Thereafter is it closed. 

The distillery also operates for about 270 
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days/year. As such each year the consent is 

obtained from the MPCB before starting of the 

crushing season and operation of the industry. 

The consent is granted and issued only after 

compliance of the past and for the current 

season is checked in advance. Any arrears of 

fees etc. are also recovered by the MPCB before 

issuing the consent. As such the earlier consents 

are generally not required for any records OR 

proceedings. 

6. In the Original Application, the consents of the

past period were not the issues pleaded. There

were no pleadings in the OA or even in the

expended scope by the order of NGT PB Delhi. It

is not the pleading of anyone that the pollution

OR damage to environment was done because

there was no consent. As such this issue was not

responded in the replies submitted. However,

since Hon’ble Tribunal raised this query in the

last hearing to MPCB, we are submitting the

documents that could be traced with us.

This is being filed with a view to assist the Hon’ble 

Tribunal by providing the data available. 

Date : 31/01/2024 Advocate for Respondent 
Place : Pune Respondent No.1 
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Sr. Year Capacity Application for Renewal of Consent Date of Consent Validity Date

1 2002
Rectified 
Spirit 60 
KLPD

The validity to the authorisation 
granted under HW (M&H) Rule 
1989 & Amendment Rule 2000 
however will be valid for a period 
of 5 years from January 2000 
after which the industry shall 
submit a fresh application for 
authorisation if required

15-05-2002 31-12-2005

2 2003
Rectified 
Spirit 60 
KLPD

The validity to the authorisation 
granted under HW (M&H) Rule 
1989 & Amendment rule 2000 
however will be valid for a period 
of 5 years from January 2000 
after which the industry shall 
submit a fresh application for 
authorisation if required

15-05-2002 31-12-2005

3 2004
Rectified 
Spirit 60 
KLPD

The validity to the authorisation 
granted under HW (M&H) Rule 
1989 & Amendment rule 2000 
however will be valid for a period 
of 5 years from January 2000 
after which the industry shall 
submit a fresh application for 
authorisation if required

15-05-2002 31-12-2005

4 2005
Rectified 
Spirit 60 
KLPD

The validity to the authorisation 
granted under HW (M&H) Rule 
1989 & Amendment rule 2000 
however will be valid for a period 
of 5 year from January 2000 after 
which the industry shall submit a 
fresh application for authorisation 
if required

15-05-2002 31-12-2005

5 2006
Rectified 
Spirit 60 
KLPD

Consent No.BO/WPAE/EIC NO NK-
0643-06/CCHWA-785 dated 
12/09/2006 

12-09-2006 31-12-2006

6 2007
Rectified 
Spirit 60 
KLPD

Consent Renewal Fees Paid Vide 
Voucher No. 384 dated 
18.09.2007 as per records 
available with Karkhana

-- --

7 2008
Rectified 
Spirit 92 
KLPD

CTO Consent No. BO/PCi-111/EIC-
NK-1203-08/CC-121 dated 
06/05/2008

06-05-2008 31-12-2008

8 2009
Rectified 
Spirit 92 
KLPD

Consent Renewal Fees Paid Vide 
Voucher No.769 dated 
31.12.2008 as per records 
available with Karkhana

-- --

Past Data available of Consents for the industry1065



Sr. Year Capacity Application for Renewal of Consent Date of Consent Validity Date

9 2010
Rectified 
Spirit 92 
KLPD

MPCB/PCI-III/EIC-NK-1879-09-
CC 172 Dt 27.07.2010 20-07-2010 31-12-2010

10 2011
Rectified 
Spirit 92 
KLPD

Karkhana application for consent 
Vide Application No. 86046/ Dt. 
21.12.2011 & consent fees paid 
vide DD No. 157416 dated 
2/12/2011.

21-12-2011 --

11 2012
Rectified 
Spirit 92 
KLPD

Karkhana application for consent 
Vide Application No. 99123/ Dt. 
17.12.2012 & consent fees paid 
Vide Voucher No. 1427 dated 
04/05/2012.

04-05-2012 --

12 2013
Rectified 
Spirit 92 
KLPD

According to Letter from MPCB 
L.No. MPCB/RONK 118/2013 Dt 
17.01.2013 consent fees paid 
Vide DD No.703872 dated 
4.02.2013

17-01-2013 --

13 2014
Rectified 
Spirit 92 
KLPD

Consent granted in CAC Meeting 
dated 31.05.2014. 31-05-2014

14 2015
Rectified 
Spirit 92 
KLPD

Application for consent for 
Distillery by Karkhana No.CR 
1508000428 dated 21.08.2015 

21-08-2015 31-08-2016

15 2016
Rectified 
Spirit 92 
KLPD

UAN No 0000012633/R/CAC 
Dt.31.08.2016 for 2 Years 2016-
2017

01-09-2016 31-08-2017

16 2017
Rectified 
Spirit 92 
KLPD

UAN No 0000012633/R/CAC 
Dt.31.08.2016 for 2 Years 2016-
2017

01-09-2016 31-08-2017

17 2018
Rectified 
Spirit 92 
KLPD

UAN No 0000032599/R/CAC-
1809000203 Dt 05.09.2018 01-08-2017 31-08-2019

18 2019
Rectified 
Spirit 92 
KLPD

UAN No 0000032599/R/CAC-
1809000203 Dt 05.09.2018 01-08-2017 31-08-2019

19 2020
Rectified 
Spirit 92 
KLPD

UAN No MPCB Consent 
0000076545/CR-2001002024 
dated 30.1.20

09-07-2019 31-08-2022

20 2021
Rectified 
Spirit 92 
KLPD

UAN No MPCB Consent 
0000076545/CR-2001002024 
dated 30.1.20

09-07-2019 31-08-2022

21 2022
Rectified 
Spirit 92 
KLPD

UAN No MPCB Consent 
0000076545/CR-2001002024 
dated 30.1.20

09-07-2019 31-08-2022

22 2023
Rectified 
Spirit 60 
KLPD

UAN No MPCB Consent 
0000141678/CR/2208001529 Dt 
30.08.2022

30-08-2022 31-08-2023

23 2024
Rectified 
Spirit 60 
KLPD

MPCB/ Consent -
0000178219/CR/2401000553 Dt 
04.01.2024

04-01-2024 31-08-2024
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raghunath mahabal <adv.rbmahabal@gmail.com>

NGT OA 143/2017 (WZ) Kushabapu Rangnath Pawar Vs Padmashree Dr. Vitthalrao
Vikhe Patil SSK: R-1 : Submission PAST CONSENT HISTORY RECORD
1 message

raghunath mahabal <adv.rbmahabal@gmail.com> 1 February 2024 at 09:58
To: National Green Tribunal Pune <ngt-pune@gov.in>, "Adv. Vilas Jadhav" <vilasajadhav@gmail.com>, Aniruddha
Kulkarni <aniruddha1488@gmail.com>, Kaushik Kulkarni <kaushikakulkarni@gmail.com>
Cc: "Adv. Asim Sarode" <asim.human@gmail.com>, Raghunath Mahabal <mahabal60@gmail.com>, Adv Sachin S Gore
7350212877 <ssgore2005@gmail.com>, Dadasaheb Pawar <dadasaheb.pawar5511@gmail.com>

To: The Hon'ble Registrar, NGT WZ Pune
cc: All other Respondents as per above email IDs

We are pleased to circulate the enclosed documents.
These documents are also uploaded to the NGT website, with payment of
fees.

Regards
Dhananjay Chavan 7038383654 
Office of: R.B.Mahabal रघुनाथ भालचंद्र महाबळ 74.0011.6222
 mahabal60@gmail.com
Advocate  BE (Mech.), ME (Ind.Management) VJTI Mumbai, LL.M., FIE, Chartered
Engineer, Arbitrator IIE, NABET Accredited EC & FAE
B 202, Chandravijay, Phule Road, Mulund East, Mumbai-400081. https://maps.
app.goo.gl/2GS4bQgsD5TTgLoQ6 

2 attachments

2024-01-31 R-1 Vikhe SSK Submission PAST CONSENT HISTORY RECORD.pdf
24877K

2024-01-31 R-1 Vikhe SSK Submission PAST CONSENT HISTORY RECORD_ NGT submission receipt.pdf
48K
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